QL@”W Lo fek 32 = '/9”5'";7 .
Act No. LXVII of 1948

{PassED BY THE DOMINION [JCGISLATU’RE]

(Received the assent of the Governor General on the 24th Seplember, 1948)
An Act further,to amendjthe IndianjTariff Act, 1934.

WHEREAS it is expedient further to amend the Indian Tariff Act, 1934 (XXXIL
of 1934) for the purposes hereinafter appearmg }

It is hereby enacted as follows :—

1. Short title and commencement.—(1) Thls Aot may be called the Indian
Tariff (Amendment) Act, 1948.

(2) The provisions of section 2 in so far as they relate to the two items 63 (34)
(a) and 63 (34) (b) [inserted by clause (¢) of that seotion] shall come into force
on such date or dates as the Central Government may, by notification in the official
Gazette, appoint ; the rest of this Act shall come into force at onoe.

2. Amendment of First Schedule, Act XXXII of 1934.—In the = First
Schedule to the Indian Tariff Aet, 1934, —

(@) for Item No. 11 (4) the following Items shall be substituted, namely —

“11 (4) * Starch ; - Protective 18 per cent March 31st, 1960.
" ad valorem i
11 (6) Faring Revenue 18 per cent
: ’ ad valorem”

(b) after Item No. 21 (2) the following Item shall be inserted, namely “:—

“21(3) Glucose other than glucose pré- Protective 30 percent March 31st, 1950.”
pared for medicinal purposes. . ad valorem

(¢) after Ttem No, 28 (18) the following Items shall be inserted, namely i~

- 28 (19) Potassium permanganate " Protective 30 per .cent March 31st,1949,
o . ad valorem
28 (20)  Acid oleic and acid stearic, or Protective 30 per cent March 31st, 1949,
. ‘any product containing 60 per ad valorem
cent or more of these froe fatty
aocids, -

(d) in Item No. 28 (8) for the words and other potassium compounds” the
- words “and potassium compounds not otherwise specified ”’ shall be substituted ;

(e} after Ttem No. 40 (3) the following Items shall be inserted, namely :—
40 (4) I’]ywood Including plywoodp&nels Protective: 30 per cent March 31st, 1950,

for tea chests. ad valorem
40 (5) Battens  for tea chests Protective 30 per cent March 31st, 1950,
:  advalorem

(fy in Ttem No. 50 (3)— , .
(i) in the third column, for tho word- “Revenue” the word ‘‘Protective’ -
shall be substituted
(#1) in-the-last column, the date. “March 3ist, 1950° shall be inserted ,
(g) in Ttem No. 63 (1), in the second column the word “ferro- Sllluﬁh shall bo
" omitted §

(h) far Ttem No, 63 (14) the followmfr ltem ghall be substituted, namely -

g3 (14) Iron or stoel hoops and st.mps not l’roforentxal 24 per cont 12 per cont
otherwise spocified. rovenue  ad valorem  ad valorem.'
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(4) after Item No. 83 (33) the following, Items shall be inserted,

g3 (34) Tron or steel hoops—

(a) Jute baling hoops—
(3) of British manufacture

(%) not of British manufacture

{b) Cotton baling hoops——

(3) of British manufacture
(¢4) not of British manufacture .

63 (35) Ferro-silicon

Protective

Protective

Protective
Protective

Protective
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namely —

30*per cent March 31st, 1949,
ad valorem

40 per cent 'March 31st, 1949.
ad valorem .

-

30 per cent March 31st, 1949,
ad valorem o

40 per cent March 31st, 1949,
ad valorem :

184per cent March 31st, 1950,
ad valorem

(j) for Ttem No. 64 the following Ttem shall be substituted, namely :(—

“g4 Copper, wrought and manufac-
tures of copper, all sorts not
otherwise specified—

(a) of British manufacture
&

(b) not of British manufacture

Protective

Protective

24:per cent March 31st, 1950,
ad valorem

36 per cent Maroh 31st, 1960.”
ad valorem

(k)" for Ttem No. 64 (1) thé following Ttem shall be substituted, namely :(—

Copper, sorap

Free,”

() after Item No. 64 (1) the followmg Items shall be inserted, namely —

Copperunwrought ingots, blooms,
slabs, cakes, tiles,b ocks, bricks,
billets, oathodes, blister, barg
(electrolytic wire bars).

“‘Copper rods, other than elect-
rolytic copper rods—

(a) of British manufacture

(b) not of British manufacture -

64 (4). Electrolytic copper rods or black
: - gopper rods (in.coils)-—

(e) of British manufaciure

(b) not of British manufacturo

(m) for item No. 65 the following Item shall be substituted, namely :—

wA({s All non-ferrous nicke] alloys in-

cluding Gorman silver, nickel
silver and cupro-nickel,

(n) after Item No. 65 the.following ITtem shall be inserted namely i~

Nicksl, pellsts,
ammdes short
aud seraps,

cakes,  &labs,
by, bl )ckq mauu.es

Protective

Protective

Protective

Protective

Protective

Free.

35 per cent March 31st, 1950,
ad valorem

46 per cent March 31st, 1950,
ad valorem

U g oomapine s

20 per cent March 3lst, 1950. 0
ad valorem

30 per cent March 31st, 1950.”
ad valorem

0 per cent Marenh 31st, 1650.°
ad valorem

Freo,”
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(0) for Ttem No. 67 the following Item shall bésu_bsti’futed, namely —

L7 Lead, wrought—the following Protective 30per cent March 31st, 1950,
articles; namely, pipes, tubes ad valorem
and sections,

(p) for Item No. 67 (1) the following Ttem shall be substituted, namely :—

Y67 (1) Lead sheets for tea chests Protective 30 per cent March 31st, 1950
ad valorem

(g) after Item No. 67 (1) the followmv Ttems shall be inserted, namely :—

6T (2) Lead sheets other than sheets Protective 20 per cent March 31st, 1950.

for tea chests. | . . ad valorem
67 (3) Lead ingots, pigs and lead scrap e Free.”
 (r) for Ttem No. 68 the following Ttem shall be substituted, namely :—
“gg Zine or spelter, wrought ormanu- Protective 30 per cent March 31st, 1950.” -
factured not otherwise specified. ad valorem

(s) in Ttem No. 68 (1), in the second column, the words “bars, blocks” sha}l be
added after the Word ‘cakes ’; .

{t) after Item No. 68 (1) the following Items shall be inserted, namely —
.ad valorem

.68 (3) Mazak or alloys of zine and alu- . Free,”
minium containing not less than . :

94 per cent zine. - )
{u) for Itém No. 69 the followuw Ttems shall be substituted, namely —

69 Tin, Block e Freo,
i 69 (1) - Tin serap and tin plate scrap . Free,
B 69 (2) Tin golders, white metal and Protective . 30 per cent March 31st, 1850.”
anti-friction alloys. ad valorem
(v) for Item No. 70 the following Item shall be substituted, namely :— _
70 Brass, wrought and manufactures Protective .30 pertcent March 31st, 1950.”
thereof not otherwise specified. ad valorem

(w) for Item No. 70 (1) the following item shall be substituted, namely :—

“70(1) All non-ferrous alloys and manu- Protective 30 per cent March 21st, 1950.”°
. factures of metals and alloys not . ad valorem
otherwise specitied.

() after Item No. 70 (3) the following Ttems shall be inserted, namely :—

70 (4) Brass Tunwrought, ingots, billets, Protective 19 per cent March 31sb, 1950.
cekes, slabs, blooms (exeluding . ad valorem o
scrap), thatis to say ingots, cte., )
containing (1) copper 55 to 74 per
cent, (2) zinc 26 to 42 per cent,
. and  (3) components other
; : than copper and zine including
impurities not exccodmo
3per cent, of which notmore
then onc-half should be tin. &7

3

A

&

70 (5) Brass wires and rods Protective 35 per cent March 31st, 1950.
) ad valorem
70 (6) Yellow metal alloys other than ~ Protectivo 30 per cent ‘\ral('ll 31st 1950 5
: brass, such as gun metal, bronze, ad valtrem -
bell-metal and phosphor-bronze’ ‘

7
and meanufactures thereof not

70 (7) Cobalt, Chromium, - tungster
magnssinm  and nll other non*

g

mavals not olhor-

R Freo,

“68 (2) ch sheets not otherwise specified Protective 20 per cont March 31st, 1950,

ot.‘i’lf-.r\vise specified. . : > =
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70 (8) = All nou-forrous metal scraps and Froo., &
= o % serdps of alloys of nou-ferrous
R metals not othervxse ep(‘mﬁed

: T TEs o ,

70_;(.9) T ype rneta.l K

Protective 30 per cent March 31st, 1860.”

_ad valorem
. (y) for paragraph (e) in the second column of Ttem No. 72, the fohowmg para-
graph shall be substituted, namely :— .

(e) Electrical wires and cables,

msulated: or not and poles,
troughs, conduits and insula-
P tors designed as parts of a
) transmission system, and the
fittings thereof;”

(z) afser Item No. 72 (11) bhe following Ttems shall be inserted, namely :—

“72(12) Bare hard drawn or snncaled Protective 30 per cent March 81st, 185¢.
. electrolytic copper wires and ad valorem :
cables of all. sizes solid or
strandod gnd A. C. 8. R. (alu. t
minium conductor steel rein- i
. forced). . i
72 (13) Steel belt lacings Protective 10 per cont’ March 31st, 1950,
E _ advalorem ’
72 (14) Electric motora— Protective 10 per cent March 31st 1850."
- ad valorem
= (¢) Squirrel cage  induoction .
2 motors 1 to 30 brake horse- —

power ;
“(¢2) slip - ring motors 15 to 50 .
brake horse-power :
(4%} fractional brake horse-power
motors ; and
(iv) alf other electric Motors not
covered by the above,

(aa) in Ttem No. 73 ( ), in the second column the
deleted is ;

‘ (bb) in Ttem No. 73 (2), 'ﬁh vords ‘“not otherwise specified”” shall be inserted
after the word “batteries” ; . _ - o

(cc) after Ttem: No. 73 (6) the following Item shall be inserted,-na,meiy —

i
}

words ‘“‘bare or *’ shall be

Protective - March 81st, 1949”

30 por cent -

.ad valorem i

s Nog, 8 (13,20 (i) 20 (4), inZ¢he last colamn headed

of protective ra"rre of duty * for the dai~ “December 31st 1948 the
1949 shall be substituted.

73 @) Dry batteries

Tl

and

\{'Z(J) lu I -8, G
“D“l?"l{)

date ‘“March 3lst,

Qo f2y O
(3), 21
g
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